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This is an application filed by the Unicon Buildtech. Their

resolution plan has been rejected by the Class of Creditor popularly
known as home buyers who constitute the CoC by 100% voting
share. The resolution plan submitted by them put to notice on
03.11.2019 by the Resolution Professional alongwith the copy of the
resolution plan and the voting commenced on 06.11.2019 which
was to continue upto 08.11.2019. The plan was rejected by 45.27%
and only small majority of 03.93% favoured. The total vote cast was
49.61%. In the present application the resolution plan
applicant-Unicon Buildtech has offered to make improvement in the

plan and the Resolution Professional with the assistance of AR shall



discuss the improvements within two days and the modified plan be
once again notified to all the home buyers who are stated to be 728
in numbers. Sufficient time be granted to them to seek any
clarification with regard to the modified plan and thereafter the

voting may be notified. The home buyers be given adequate

opportunity by providing them 48 hours to cast their vote. We
expect that the queries raised by the home buyers would be

answered by the Resolution Professional /AR, at the earliest.

Ld. Counsel for the resolution applicant states that a sum of
Rs. 10,00,000/- shall be deposited in the account of the RP in order
to meet the cost for the meeting expenses subject to furnishing of

accounts.

List for further consideration on 05.12.2019.
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